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ASSAM ACT No.VI OF 1961

An
Act

the Assam Panchayat Act, 1959
edient to amend further

avat Act, 1959, hereinafter
the manner here-

cted in the Eleventh Year of
of India as follows :

1) This ct mav be called the Assam
nt) Act, 1960.

i1l have the like extent as the

I'li
1§ me into force at once
2. =In+-S n 11 of the Principal Act,

) the fu top at the end of sub-sec-
ti leted and the words and the
D . om the date of the first
11 ( he m Panchayat” shall be

1

{1 ion (3) as so amended,

1e following p shall be added, namely :-
! th term of he office fixed
un« h { shall be held to include any
vhich may elapse between the expiration
he date of the first
i ti ( ) at newly constitu-

( { 1 a iorum shall be present. When
Gao anchayat hus duly constituted the old
: %5

dissolvec

(3), the following shall
he in ted s 8 ction (4) and the existing
( ] hall be re-numbered as sub

““(4) The representative or representatives
elected to the Anchalik Panchayat from a Gaon
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961] Amendment 3, In Section 16 of the Principal Acl
of Section 16 =
of Assam Act

XXIV ef

1959.
(1) in sub-section (1), the words "o
opted” shall be inserted between the words
“clected” and “and”.
Ac
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(2) after sub-section (2), the follow]
be inserted as sub-section (3), namely :—
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following shall be substituted, namely :-

«Flection of 18. When the consti
the Presidest chayat under Section
and the Vice-Commissioner or
President of the
an Anchalik -,
Panchayat.

case may be, shall
Anchalik Panchayat
called the firs ( f the
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Section 19 of the Principal Act, the
shall be substituted, namely :--

of office of the President, the
and the members of an Anchalik
hall be three years from the date of
i of t ik- Panchayat

of the Anchal

that the term of the office fixed
shall be held to include any
elapse between the expiration
iod and the date of the first
Anchalik Panchayat newly cons-
an Anchalik Panchayat is thus
and called to meet for the first
chalik Panchayat shall stand

section

ided further that the term of the office of

er elected or co-opted, the President or
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to fill up a casual vacancy
11l be the remainder of the term of office of
member, the President or the Vice-President
om he replaces”.
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fter the existing proviso the follow-
added as the second proviso,

Provided further that if no woman is a mem-
he Mohkuma Parishad shall co-opt one
n as member from within the area of its

tion of

resident, P

manner prescribed.

When the constitution of a Mohkuma
under Section 22 is complete, the
Commissioner or the Subdivisional Officer,
case may be, shall call a meeting of the

Mlohkuma Parishad (which meeting shall be
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for the election of a President and a Vice-
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(2) The Mohkuma Parishad, in a meeting,
may form such number of Standing Committees
as may be deemed necessary with the President
as the Chairman and with such powers and func-
tions as may be prescribed”.

(2) the existing sub-section (2) shall be
re-numbered as sub-section (3).

Substitution 9, For Section 24 of the Principal Act, the

of section 24 £4]]owing shall be substituted, namely :
of Assam Act 5 :

XXIV of
1959.

“Term of 24, (1) The term of office of the President, the
_officcof the yj.0 Pregident and the members of a Mohkuma
President, the YR o £ o o e he afe f
Vice-presi- Larishad shall be three years from the date o

dent aud the first meeting of the Mohkuma Parishad :
members of a

Mohkuma Provided that the term of the office fixed under
Parishad.

this section shall be held to include any period
which may elapse between the expiration of the
said period and the date of the first meeting of
the Mohkuma Parishad newly constituted. When
a Mohkuma Parishad is thus duly constituted
and it meets for. the first time, the old Mohkuma
Parishad shall stand dissolved :

Provided further that the term of office of a
member, the President or the Vice-President as
the case may be, to fill up a casual vacancy shall
be the remainder of the term of office of the
member, the President or the Vice-President
whom he replaces.

(2) No person shall be entitled to continue
as a member of a Mohkuma Parishad under
clauses (i), (ii) and (iii) of sub-section (1) of
Section 22, if he ceases to be-

(a) the President of the Anchalik Pancha-

yat ; ar

(b) the member of the Parliament or the

State Legislative Assembly, as the case
may be ; or

(¢) The Chairman of the Municipality or

the Town Committee or the School
Board, as the case may be.

(3) No person appointed by virtue of his
office under clause (iv) of sub-sec
tion (1) of Section 22, shall continue
as a member of a Mohkuma Parishad
if he ceases to hold the office”
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ASSAM ACT No.VII OF 1961
THE ASS [ A ROPRIATION (No.III) ACT, 1961
Receiv: 12 aAssent on 1t 31st March 1961
[Published in the Assam Exfraordinary, dated the 31st March 1961]
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